HIGH COURT OF CHHATTISGARE, BILASPUR

. ENDORSEMENT ' S
Endt No._ { {25 /Rules/2025 ‘Bilaspu, dated_2 3 ’ 04/ 2%

] Copy of Chhattisgath Gazette dated 19/04/2025 & 21/04/2025 related to i) Chhattisgarh eSakshya Management

Rules, 2025, ii) Chhattisgarh Electronic Processes {Issuance, Service and Execution} Rales, 2825, iif) Guridelines for
. Copnraunity Services and iv) The High Court and District Judiciary of the State of Chhattisgarh for the use of
Electronic Communication.and Audio-Video Electronic Means Rules (Nyaya Shrud), 2025 be forwarded to :-

1. Joint Registrar-cum-PP.S. to Hon'ble the Chief Justice, High Court of Chhattisgarh, Bilaspur for information of his .
* Lordship. ’ frown : T
2. Private Secretary to Hon'ble Mr, Justice Sanjay K. Agrawal, High Court of Chhagisgarh, Bilaspur for information of his
Lordship. )
3. Private Secretary to Hon’ble Mr. Justice Sanjay 5. Agrawal, High Court of Chhattisgarh, Bilaspor for information of his
‘Lordship.
4, Private Secratary to Hon'ble Mz justice Parth Prateem Sahu, High Court of Chhattisgarh, Bitaspur for information of his
Lordship.
5. Private Secretary to Hon’ble Mis, Justice Rajani Diibey, High Court of Chhattisgarh, Bilaspur for information of her
Ladyship. . )
6, Private Secretary to Hon’ble Mr. Justice Nayendra Kvmar Vyas, High Court of Chhattisgarh, Bilaspur for information of
his Lordship. ‘ ]
7. Private Secretary to Hon'ble Mr Justice Naresh Kumar Chandravanshi, High Court of Chhattisgarh, Bilaspur for
information of kis Lordship. . :
8. Private Secretary to Hon’ble Mr. Justice Deepak Kumar Tiwari, High Court of Chhatiisgarh, Bilaspur for information of
’ bis Lordship. ]
9, Private Secretary to Hon’ble Mr. Justice Sachin Singh Rajput, High Court of Chhattisgarh, Bilaspur for information of
his Lordship. '
10. Private Secretary to Hon’ble Mr. Justice Rakesh Mohan Pandey, High Court of Chhattisgarh, Bilaspur for information of
his Lordship. - ' ’
11, Private Secretary to Hon'ble Mz, Justice Radhakishan Agrawal, High Court of Chhattisgarh, Bilaspur for information of
his Lordship.
12. Private Secretary to Hon'ble Mr. Justice Sanjay Kumar Jaiswal, High Court of Chhattisgarh, Bifaspur for information of
his Lordship.
13. Private Secretary to Hon’ble Mr. Justice Ravindra Kumar Agrawal, High Court of Chhattisgarh, Bilaspur for information
of his Lordship. ]
14, Private Secretary to Hon'ble Mr Justice Arvind Kumar Verma, High Court of Chhattisgarh, Bilaspur for information of
his Loxdship. -
15. Private Secretary to' Hon’ble Mr. Justice Bibhu Datta Gurn, High Court of Chhattisgarh, Bilaspur for information of his
. Lordship. . ’
i6. Private Secretary to Hon’ble M. Justice Amitendra Kishore Prasad, High Court of Chhattisgarh, Bilaspur for information
of his Lordship.
17, Private Secretary to the Registrar General, High Court of Chhattisgarh, Bilaspur- for information.
18. Steno to Registrar (Vigilance and I&F/ Judicial/ S&A Cell/ Computerization) High Court of Chhattisgarh, Bilaspur for -
information. B
19. Director, Chhattisgarh State Judicial Academy, High Court of Chhattisgarh, Bilaspur for information.
20 Principal Secretary, Law & Legislative Affairs Department, Government of Chhatfisgerh, Mantralaya, Mahanadi
Bhawan, Atal Nagar, Nava Raipur (Chhattisgarh}.
21 Advocate General, High Court of Chhattisgarh, Bilaspur for information.
22. Assistant Solicitor General, High Court of Chhattisgarh, Bilaspur for information.
23, President, Chhattisgarh Bar Association, High Court Campus, Bilaspur for information.
24, The Principal District & Sessions Judge, Bastar at Jagdalpw/ Bitaspur/ Durg/ Raigarh/ Raipur/ Rajnandgaon/ Dakshin

Bastar at Daritewdra/ Janjgir-Champa/ Dhamtayi/ Korba/ Mahasarmond/ Kebirdham{Kawardha)/ Uttar Bastar (Kanker)
/Koriya (Baikunthpur)/ Jashpur/ Balod/ Bemetara/ Kondagaon/ Surafpur/ Sarguja at Ambikapus/ Baloda-Bagay/ Mungeli/
Balrampur at Ramapujganj for information. ' ‘

25. The Principal Judge/Judge, Family Court, Bastar at Jagdalpur/ Bilaspur/ Darg/ Raigarh/ Raipur/ Rajnandgaon/ Janjgir- )
Charopa/ Dhamtarl/ Korba/ Mahasamund/ Kabirdbam (Kawardha)/ Uttar Bastar (Kanker)/ Koriya (Bailamthpury
Jashpu/ Balod/ Bemetara/ Kondagaon/ Swrajpur/ Sargwja at Ambikapux/ Baloda-Bazer/ MiRgell Dantewsdd for

information. .

26. Commercial Court, Sector-19, Kotara Bhantha, Naya Raipu, C.G. 492101 for information.

27. The Presideat, Chhattisgarh State Industrial Court, Near. Ghadi Chewk, Rajpur with a request to circulate att the
Presiding Officers of the Labour Coirts for information.. .

" 28. Registrar Ministerial (C.5.J.A/Vigiiance and 1&F}, High Court of Chhattisgarh, Bilaspur for information.

2. Additional Regiswer (Judicial/ D E.&E/ HGLSC/ Adm.), High Court of Chhattisgarh, Bilaspur for information.

0. A1l Joint Registrar, High Court of Chhattisgark, Bilaspur for information.

3L Officer on Special Duty-cum-Central Project Coordinator, E-Courts Mission Mode Project, High Court of Chhattisgarh
for information.

32. All Additional Registrar (M), High Court of Chhattisgarh, Bilaspur for information.

33. Member Secretary, Chhattisgarh State Legal Services Authority, Old High Court Building, Bilaspur for infozmation.

34, All Deputy Regismar, High Court of Chhattisgarh, Bilaspur for information. R

35. " Library, High Court of Chhattisgarh, Bilaspur for information.

36. Court Manager, High Court of Chihetisgarh, Bilaspur for infarmatgion. :

a7 Tn-Charge, NIC High Comt Computer Cell, High Court of Chhattisgarh, Bilaspur with a direction to vpload in the

official web-site of this High Court.

~
baue
(K. Vinod Kujux)
Registrar General
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NOTIFICATION

No. ESTB/1261/2025-HOME SECTION.~-In  exercise of = the powers conferred by

sub-section (1) of Section 64 read with clause (i) of Section 530 and all other enabling
sections of the Bharatiya Nagarik Suraksha Sanhita, 2023 (No. 46 of 2023), in iis application to the
State of Chhattisgarh, the Government of Chhattisgarh, hereby, makes the following rules, namely:-

1.

2.

RULES

Short title and commencement.- (1) Thésé tiilés may be called the “Chhattisgarh
Electronic Processes” {Issuance, Service and Execution) Rules, 2025.

(2 They shall come into force from the date of their publication in the Official Gazette.
Definitions.-
(1) In these rules, unless the context otherwise requires,-

(2) "Bail Bond" means an under taking for release with surety;

(b) "CCTNS" means Crime and Criminal Tracking Network and Systems, a
system software used by the Police for the collection of data and execution
of instructions;

(©) "(CIS$" means Case Information System, a system software used by the
District Judiciary for the collection of data and execution of instructions;
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(d) “Electronic Communication” means the communication of any written,
verbal, pictorial information or video content, transmitted or transferred
(whether from one person to another or from one device to another or
from a person to a device or from a device to a person), by means of an
electronic device, including a telephone, mobile phone, or other
wireless telecommunication device, or a computer, or audio-video players
or cameras or any other electronic device or electronic form, as may be
specified by the High Court;

(e}  "Electronic Signature” means authentication of any electronic record by
a subscriber or court, by means of the electronic authentication technique
specified in the Second Schedule of the Information Technology Act, 2000
(No. 21 of 2000) and includes digital signature. Also, when a process or
report generated in electronic form is authenticated by means of
electronic signature, it shall be deemed to be authenticated by signature of
the person who affixed the electronic signature;

3] "High Court” means the High Court of Chhattisgarh;

() "Known Electronic Mail Address” means the e-mail account of a petson
or organization used to send and receive messages over internet,
which is shown to be admitted, used, or provided by such person or
organization either personally or on a website or portal;

(h) "Process" includes summons, warrant or any other forms set forth in the
Second Schedule of the Sanhita, with such variations as the
circumstances of each case require, issued for the respective purposes as
mentioned in the Sanhita;

) "Rules and Orders" means the Chhattisgarh Rules and Orders(Criminal);

() "Sanhita” means the Bharatiya Nagarik Suraksha Sanhita, 2023 (No. 46 of
2023);

(k) "Seal" means image of the seal of the Court;
}  "State" means the State of Chhattisgarh;

(m) "Summons" means any summons issued under Chapter VI of the
Sanhita;

(n) "Warrant" means and includes bailable warrant and non-bailable warrant.

(2) ‘Words and expressions used but not defined in these rules shall have the same
meaning as assigned to them in the Bharatiya Nagarik Suraksha Sanhita, 2023
(No. 46 of 2023); the Bharatiya Nyaya Sanhita, 2023 (No. 45 of 2023) and the
Information Technology Act, 2000 (No. 21 of 2000).

The Courts may generate and issue process in electronic mode through CIS/NSTEP in such
forms as set forthin the Second Schedule of the Sanhita, with such variations as the circumstances
of each vase reyuire and the same may be directed to be served by a police officer, or by an
officer of the Court issuing it or any other public servant.

Every process issued in form of electronic communication under the Sanhita must ordinarily be written
in the language of the court and shall be in an encrypted or any other form of electronic communication
and shall bear the image of the seal of the Court and/ or digital signature.

Every process issued electronically shall contain electronic signature in such a manner that the name of
the Court or the  capacity in which the signatory or subscriber Acts, should be clearly mentioned. The
summons generated in electronic form shall bear image of the seal of the court or digital signature of
the Clerk of Court or the Reader or any person authorized in writing in this regard as the case may be.
Every warrant of arrest in electronic form shall be issued by electranic signature of the Premdmg

- Officer-of the -Court and shall-alse bear the seal ofthe Gourt,- -~ -~ ---~--=-- = -= - -2 - cee s

Where the processes generated in electronic form are received on CCTNS through a secured system, ia
an encrypted or any other form of electronic communication, it shall be presumed to be issued by the
Court. Further, any printout of such process shali have the same effect as issued in original for the
purpose of its execution.
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10.

11.

12.

13.

14.

The Officer-in-charge of the Police Station shall ensure that the verified details relating to address,
known elecironic mail address, phone number and messaging application used by the accused or
witnesses, as the case may be, are recorded during arrest, investigation or inquiry and entered in
CCTNS. Such details shall ailso be entered in the Register maintgined at the Police Station in
compliance with sub-section {1} of Section 64 of the Sanhita. If any of such details is not available, the
Officer-in-charge of the Police Station shall make an endorsement to that effect in the Register:

Provided that any such details may be amended on the basis of any further verification or
on the basis of an application by such person.

Where a case is filed on the basis of a private complaint, the complainant shall file the details relating to
address, known electronic mail address, phone number and messaging application of the accused and
witnesses along with the complaint. If any of such information is not available, the complainant shall
make an endorsement to that effect.

The details relating to address, known electronic mail address, phone number and - messaging
application shall be transmitted in electronic form and maintained in CIS and may be used for
issuance of process. Such digital information shall form part of the register under Section 64 of the
Sanhita.

The details relating to known electronic mail address, phone number and messaging application of the
witnesses shall not be provided to the accused while supplying copies under Section 230 and 231 of
the Sanhita. The Officer-in-charge of the Police Station shall ensure that such details do not form part
of the copies prepared under sub-section (8) of Section 193 of the Sanhita.

The Officer-in-charge of the Police Station or any Sub- ordinate  Officer deputed by him upon
receipt of summons issued in form of electronic communication by the Court, may forward the
summons on the known electronic mail address, phone number or messaging application of the
person summoned.

(1) Where summons are served by way of elecironic mail, the electronic mail service
provider shall be used in such a manner so as 1o generate acknowledgment and such
acknowledgment shall form part of the report of service,

(2) When any process is sent 1o a person or organization on known electronic mail
address, unless the delivery of the electronic mail is disrupted or bounced back for any
reason whatsoever, or a "return to sender” message, "bounced back message” or “error
message" is received from mail server, the delivery may be deemed to be effected and
unless the contrary is proved, to have been effected at the time at which the electronic mail
would be delivered in the ordinary course of e-mail.

Explanation- The ordinary course of e-mail may be determined in accordance with
Section 13 of the Information Technology Act, 2000 (No. 21 of 2000).

(1) Where summons are served by way of any other electronic communication
including messaging application, the acknowledgment shall form part of the report of the
service and the report shall contain details including mobile number, messaging
application and screenshot/photo of the application reflecting delivery of the
communication.

(2) Such delivery may be deerned to be due service of sammmons/processand a Copy of such
summeons/process along with report of sexvice shall be kept in record as a proof of service
of summons/process.

Explanation- Acknowledgement under this rule 13 or rule 14 include an acknowledgernent'
given by-

{(a) any communication by the addressee, antomated or otherwise; or

(b) any conduct of the addressee, sufficient to indicate to the originator that the
electronic record has been received.

In case verifled details of (Lie ¢-mail address, phone number or messaging application relating
to the person summoned are not available, the Officer-in~charge of the Police Station or any
Police Officer deputed by him shall make an entry in that regard and after taking printout in
duplicate of the summonsissued in electronic mode, shall execute the same in accordance
with procedure prescribed under Chapter VI of the Sanhita.
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15.

16.

17.

18.

19.

20,

21.

22,

When summeons are not served by an electronic mail or other mode of electronic
communication or delivery is disrupte and bounced back for any other reason, the Officer-in-
charge of the Police Station or any Police Officer deputed by him shall prepare a report in
that regard containing all details including mobile number, messaging application and
screenshot/photo of the application and may proceed as per rule 15 for execution of the
SUMmons,

In case of warrant or any other process is issued in electronic mode, the Officer-in-
charge of the Police Station or any Police Officer deputed by him shall take a printout of the
warrant or process and execute the same in accordance with the Sanhita and rules made
therein.

Where any process is served or executed otherwise through electronic mode, the Police

Officer while making service or executing the process shall take acknowledgement of the
recipient and may capture photograph, which shall form part of the report of the service.

Upon due service or non-service of the wairant, the serving officer of the concerned
Police Station shall transmit the service along with relevant documents including bail
bonds, photographs, acknowledgment, if any, 1o the concerned Court in electronic form
through CCTNS/NSTEP and may also forward such service/execution report in physical
form.

The Court, after receiving the report in electronic form under rule 19, may act upon such
report, Such report or printout of such report shall be sufficient to be original for the purpose
of satisfaction as the service/execution of the process.

Where any process is issued in cases relating to offences under Sections 64to 71 of the
Bharatiya Nyaya Sanhita (No. 45 of 2023) or offences against woman or child, the
Officer-in-charge of the Police Station shall ensure that the identity of the victim is not
revealed in any manner in course of service or execution. Further, service report in physical
form shall be submitted in a sealed envelope to the Court.

Nothing in these rules shall be deemed to limit the powers of the Courts to generate and
direct service or execution of processes under these rules, in cases under the Code of
Criminal Procedure, 1973 {No. 2 of 1974).

These rules shall be in addition to any other law or rules made by the High Court of
Chhattisgarh for the time being in force for issuance, service and execution of process by
the Court.

By order and in the name of the Governor of Chhattisgarh,
ABHISHEK AGRAWAL, Deputy Secretary.
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